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giving you a- warning, please sit. down.
There are other matters also than tapping
of telephones which you are speak-
ing in this House. The country is not
dependent on your speech. T say please
sit down. There are other matters also.
There are other Members who are pgoing

to raise important issues. What do
you mean ? You cannot take the House
for ransom. (interruptions). Please sit

down. When I say sit down, you sit
down. What is this? You keep arsu-
ing with the: Chair. You keep on

arguing with the Leader of the House.
This is not the way to be a Member
of this August House. How much time
should we allow you? I am not going
to allow you any more time.

Re.reservation in promotions to the
handicapped persons in the Telecommu-
nication Department.

SHRI S. MUTHU MANI (TAMIL

NADU) Madam Deputy Chairman,
through you, I want to raise an issue
with regard to the reservation in promo-
tions to the handicapped p=rsons in the
Telecommunications Department.

THE DEPUTY CHAIRMAN Back

to the telephones.

SHRT S. MUTHU MANI : Madam, I
wish to bring to the notice of the House
the callous attitude of the Union Finance
Ministry towards physically handicapped
persons. On 9th November, 1989, the
DCepartment of Teledommunications issu-
ed a G.O. OM. No. 268:239,
reserving 1% posts to be fi'led by pro-
motion for physically handicapped in
Group C and D posts. The Finance
Ministry was requested to give immediate
effect to this order. But c¢ven after a
lapse of 3 years the said G.O. has not
seen the lisht of day. It is reported to
be gathering dust in the files of the
Finance Ministry. But the Government
went on to celebrate the Disabled Day

on 20th March, 1993 with pomp and
show. .
Therefore, I vrge upon the Finance

Minister to immediately give effect to the
G.O. to give reservation for the physi-
cally handicapped ' immediately,
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Resource Development

THE DEPUTY CHAIRMAN : Now we
will take up further discussion on the
Budget (Railway), 1993-94. As request-
ed by the Parliamentary Affairs Minister the
discussion on the Railway Budget will be
concluded today. The total time left is
two hours and 48 minutes. Now, 48 min-
uvtes would be left for the reply of the

Minister and two hours will be for dis-
cussion.
PROF. SAURIN BHATTACHARYA

(West Bengal): Madam, the Minister is
in favour of rounding up the fares. His
time also may be rounded up.

THE DEPUTY CHAIRMAN : We will
round it up and make it 40 minutes, if
you so agree.

"THE DEPUTY CHAIRMAN : After the
discussion is concluded we will take up
Ordinances which are pending before us
and then after he replies in the Lok Sabha,
he will come to the Rajya Sabha and reply
to the Railway Budget and Appropriation
Bills of the Railways which are pending.
Budget... (Interruptions).
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There is a letter from the Parliamentary
Affairs Minister which says that the General
Budget which is listed in our business will
be taken up only when it is taken up in
the Lok Sabha and the reply is given there.
May be, we will simultaneously discuss the
Budget. . (Interruptions).

SHRI G. SWAMINATHAN (Tamil
Nadu) : Madam, I would like to know
whether it will be taken up before the end
of this month or it will be taken up in
the next Session... (Interruptions).

THE DEPUTY CHAIRMAN : I hope
and pray to the Members that we should
finish this business before we adjourn the
Budget. .. (Interruptions)....

SHRI G. SWAMINATHAN : Even then,
Madam, Lok Sabha has to take up the

i Budget and discuss it. Otherwise, how will
| we take up the Budget? We just want to
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know the position because normally we pass

the Budget before the end of this month.
Are we going to do it? ....(inter-
ruptions) . ..

THE DEPUTY CHAIRMAN : Yes, 31st
of March is the last day ... (inferrup-
tons) . .,
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SHRI G. SWAMINATHAN Madam,
my question for clarification is. (interrup-
rions) ... I would like to ask... (interrup-

things very

these Ministers who are on

Resource Development
whether Lok Sabha will complete
After

tions). . .
the Railway Budget by tomorrow.
tomorrow we are having holidays. Are
we going to have a Vote-on-Account or
are we going to discuss the Budget?...
(interruptions) ... Lok Sabha will take its
own time in passing the Budget. We want
to know the thinking of the Ministry. I
am told that they are thinking of having
a Vote-on-Account before 31st March.
What do we conclude ? We have to con-
clude. There is no other way. There
scems to be no other way. It has to be
concluded in the other House and then
it has to come here ....(interruptions). ..
I am talking about the General Budget.
We are not only concerned with the

procedure. Are we going to be allowed
to ta’k on the General  Budget?
(interruption).

SHRI PRAMOD MAHAJAN : If no-

body is representing the Government, then
the House should be adjourned. . .
(interruptions) . . .

SHRI G. SWAMINATHAN : The point
is unless a Vote-on-Account is passed,
they will not be able to disburse monies
after 31st March. It is very serious...
(interruptions) . . .

THE DEPUTY CHAIRMAN Mr.
Swaminathan, I will explain to you. To-
day we will conclude the discussion on
the Railway Budget. Then we will take
up Ordinances. We have time till 31st
March. . I am sure we can start the dis-
cussion on the General Budget in the
Lok Sabha and Rajya Sabha simultancous-
ly. T only said that the Minister will
reply there first and immediately after that
he will come here and reply to the House.
TomorTow we are meeting in the Business
Advisory Committee meeting. We hope
that this matter which is occupying your
mind would be taken up. You can raise
it before the Chairman and the Minister
of Parliamentary Affairs and I hope he
will be there. Then this matter can be
sorted out.

SHRI PRAMOD MAHAJAN : 1 think
that the Ministry of Parliamentary Affairs
needs a shock treatment. They are taking
lightly. You adjourn the
House for 10 minutes, call them here.
Let one of them or anybody representing
the Government explain the position. If
the roster
duty are not speaking anything, then their
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presence or absence is of no comsequence
to the House. If they cannot represent
the Government, if they camnot reply on
behalf of tlie Government, who is there
to reply on behalf of the Government?
(interruptions) . . .

SHRI G. SWAMINATHAN : At least
one Minister of Parliamentary Affairs
should have been here. You have your-
self said... (Interruptions) There are three
Ministers and none of them is...(Inter
ruptions) Hen. Deputy Chairman bhad said
during the last Session that there should
be one Minister of Parliamentary AfTairs
in the House. There are three Ministers
and none of them is present now. When~
ever matters relating to Parliamentary
Affairs come, they are not able to ex-
plain.

PROF. SAURIN BHATTACHARYA :

We have five Parliamentary Affairs Minis-
ters.

SHRI G. SWAMINATHAN : None of
the Parliamentary Affairs Ministers is
here in spite of the direction of the hon.
Deputy Chairman. . . (Interruptions).

SHRI DINESHBHAI TRIVEDI
(Gujarat) : They have all had a hectic
schedule the previous night.

THE DEPUTY CHAIRMAN - Now I
feel that so much time of the House has
already been taken.
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So, I request the Members to cooperate
for their own sake.
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The Budget (Railway), 1993-94—(contd.)
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